AN

0.A.No. 913/86

"ORDER DATED: 15.01.2007

Heard Mr. P.C Pradhan, 1.d. Counsel for the
Apphcant and Mr S K Oiha, Ld. Standing Counsel for the

Respondents; on whom a copv of this O.A. has already

This 18 the second round or hitigation for the
Applicant, who having been dismissed by the Disciplinary
Authonity, without filing appeal petiion before the
Appellate Authority came fto the Tribunal m OANa
177/66. On 08.03.2006, this Trbunal permuited the
Applicant to withdraw the O A, as the Applicant filed a
memo seeking leave of this Tribunal to withdraw the case
with a view-to approach the Appellate Authority. On next
day, e, on 09.03.2006, the Applicant appears {o have
filed appeal petiion before Divisional Railway Manager
{Operation) {Respondent No.2) and he savs that the same
has not been disposed of as vl

Having heard Ld Counsel for both the pariies,
without expressing any opimion on the ment of the case,
the Appellate Authority who should bave di;spos* of the

appeal within a month from the teceipt of the same, is

. | . IR mesitedcs e welet
directed to dl.spose of the same f pendimg, within a month
N

from the date of i‘ex:{:ipi of this order.
With mv above direction, the O A 18 disposed

of accordingly

>



Send copies of this order, along with copies of
the O A with all Annexures, to the Respondents and free
copies of this order be given to the Ld. Counsel for both he
parties
/ |

MEMBHER (ADMN ) | VICE-CHAIRMAN




